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In the Patna High Court

Case No : C.W.J.C. No. 1338 of 1987 (R)

Aided and Minorities Primary Teachers Association, 
Jamshedpur and Another

APPELLANT

Vs

The State of Bihar and Others RESPONDENT

Date of Decision : 30-09-1988

Acts Referred:

Citation : (1989) PLJR 578

Hon'ble Judges : S. Roy, J

Bench : Single Bench

Advocate : Gopal Choudhary, for the Appellant; M.M. Pal, for the Respondent

Final Decision : Allowed

Judgement

S. Roy, J.—In this case, the petitioners have prayed for issuance of an
appropriate writ for a direction to the respondents to give them all the benefits
that the teachers in Government Primary schools are getting. The petitioners
assert that the teachers of all aided Minority Primary Schools in Bihar are entitled
to get same and similar benefits as the teachers of Government Schools are
getting. The claims of the petitioners have been accepted by the respondents in
the counter-affidavit except leave travel concession. So far leave travel
concession is concerned, I am informed that by recent circular this benefit has
been extended to the teachers also. However, that circular is not before me but it
cannot be disputed that if that benefit is extended to the Government teachers,
the teachers of all aided minority primary schools are also entitled to it.

2. In view of the facts noticed above, the petitioners must succeed in this
application and it is held that teachers of all aided minority primary schools shall
be entitled to all benefits including difference of pay and arrears according to
difference of pay and arrears according to the 3rd and 4th pay revision
committee which teachers of Government Schools are getting.
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